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Nofifications relating to Nen-Statutery Rules Regulations, Crders and Resofutions issued by
the Minisiries of the Government oi India (other than the Ministry of Defence) and by the
Supreme Court
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PRESIDENT'S SECRETARIAT
New Delhi, the 27Tth January 1967

No. 30-FPres./ —The Piesident 1s pleased to 1enanie  the
awards ASHOKA CHAKRA CLASS 1, ASHOKA CHAKRA
CLASS II and ASHOKA CHAKRA CLASS II0, the institu-
non of which was noufied in thiy Secretariat Notification No.
|-Pres./52, dared the 4th January 1952, a» “ASHOKA
CHAKRA", “KIRII CHAKRA” and “SHAURYA
CHAKRA", respectively, and to make, ordein and estabhsh
the tollowing Uirdinances which shall be deemed to have
cffect from the ‘[wenty-seventh day of January in the yem
One [housand Nine Hundred and Sixty-seven :—

THE 4SHOKA CHAKRA

sty — 1 he decoration shall be in the form of a medal
and styled and designated the “ASHOKA CHAKRA" (here-
mafter 1eferred to as the Chakra).

Secondly —The medal shall be ciicular in shape, one and
three-eigath wmches in Jdiameter, with rims on both sides. The
mexlal shall be of gold gilt On the obverse of the medal
shall be embussed a replica of Ashoka’s Chakra in the cen-
ue, surrounded by a Iotus wreath. Along the rim, on the
mnner side, shall be & paltern of lotus lcaves, flowers and
buds. The 1 ol the medal and that of Ashoka’s Chakra.
Lopether with its spokes and hub, shall be polished, the re-
maining swface being toned to constitute a dull background
Om its reverse shall be embosced the words “Ashoka Chakra”
both i Hindi and English, the two versions being :eparated
by two lotus flowers. The fitlings shall be ol a s.andard pat-
tern. A sealed paitern of the decoraton shall he deposited
and kept

Lonndly —Tue madal shall be sispended fromy  the  left
breast by a riband of one and a quarter inches iu width. The
tibbon shall be of green ooloured sill. divided into two equal
segments by an orange vertical ine, The green calour depotes
Auspiciousncss and orangs Eenunciation and Sacrifice.

Fourtily-—The Chakra shall be awarded for most cons-
picuous bravery; or some act of daring or pre-eminent valour
ur self-sacrifice otherwise than in the face of the cnemy.

Iifthly —The Chakra may also be awarded posthumously
Stvthly -—~The decoration shall be conferred by tho Presi-
Jent.

Seventhlv—The numes of those persons upon whom the
decoration may be conferrcd, shall be published in  the
Crazette of [ndim, and a Register thereof maintained undes
the direction ot the Tresudent

waem &1 afugaar aen 21-€re (42)/e4 faAi®
9-2-1066 #* T qfz o7 Hear & AwE fZAiw o
{maray, 1965 & @Ay %Y w6 oY |
TR
Ay fan arar g v aem a7 oF glafufe gawg
qrad &1 AT F@ Az W i @ wIeg gEar R
fdt wee & worrw 4 gwiET o fon 9w
Fo fto Wiz, HyFT wla

Eighthly —The persons elgible for the decoration shall
be :—

(4) Ofhcers and men and women of all ranks of the
Army, the Navy aud the Air Force, of any of the
Reserve Forces, of the Territonal Army, Militia and
ok anv other lawhlly constituted forcea,

(o) Members of ihe Nursing Services of the Armed
Yorces

{v) Civiban cuzena of cithel sex in all walks of life,
other than members of Police Forces and of recog-
niscd lire Services.

Ninthily —1i a recipient of the Chakra shall again perform
sich an act of gallaniry as would have made bhim or her
elgible to recesve the Chakra, such further act of gallantry
sindd be recopntsed by a Bar to be attached to the mband by
wurell ibe L aakra is suspended and, for every subsequent acl
of gallantry, an addilionsl Bar shall be added and such Bar
o Bars may also be awarded posthumously, For every such
Buar, o replica of the Chakra in nnmuaipre shall be added to
the nband when worn alone.

Teuthly ~-Tha mmiature medal which may be worn on
certaun occasions by reciprents shall be half the size of ths
Chalos, and a sezled pattern of the eaid miniature medal
vhall be deposited and kept

Licventhly — The Presnlent may cancel and annul the
avatd of the Chakra and the Bar to any person and there-
upre tne name of such ieopient in the Repister shall be
erased and tho recipient shall be required to surrender the
irsiging; but it shall be competent for the President to res-
tare the decoration when such cancellation and anpulment
has been withdrawn.

Lstlv ~—The notice of cancellation or restoration wm every
wase shall b2 poblistied n the Gacette of India.

THE AIRTI CHARRA

! ustly—The decoration shall b2 in the form of a medal
and styled nnd designated the “WIRTI CHAKRA™ (herein-
after reforred to as the Chakra),

Secondly —-The mazdal shall be circular in «hape and of
seandard siver, onc end thiee-eighth inches in diameter, with
11m- op both sidss. On the obverse of the medal shall be
emboosed a replica ot Ashoka’s Chakra in the centre, sur-
reunded by a lotus wreuth, Along the rim, on the inner
side, shall be a pattern of lctus leaves, flowers and buds.
fh= rm of e medal and that of Ashoka's Chakra, together
with «ta spole. und hub, shall be polished, the remaining
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surface being toned to constitute a dull background. On its
reversz shall be embossed the words “KIRTI CHAKRA”
both in Hindi and English, the two versions being separated
by two lotus flowers. The fittings shall be of a standard
pattern. A sealed pattern of the decoration shall be depo-
sited and kept.

Thirdly—The medal shall be suspended from the left
breast by a riband of one and a quarter inches in width.
The ribbon shall be of green coloured silk divided into three
equal segments by two orange vertical lines. The greean
colour denctes Auspiciousness, and orange Renunciation and
Sacrifice.

Fourthly—The Chakra <hall be awarded for conspicuous
gallantry, otherwise than in the face of the cnemy.

Fifthly—The Chakra may also be awarded posthumously.

Sixthly—The decoration shall be conferred by the Presi-
dent,

Seventhly —The names of those persons upcn whom the
decoration may be conferred, shall be published in the
Gazettz of India, and a Register thereof mainiained under
the direction of the Pres:dent.

Eighthly—The persons eligible for the decoration shall
be (—

(a) Officers and men and women of all ranks of the
Army, the Navy and the Air Force, of any of the
Reserve Forces, of the Territorial Acrmy, Militia
and of any other lawfully constituted forces.

{b) Members of the Nursing Services of the Armed
Forces.

(¢) Civilian citizens of ehrer sex in all walks of life,
other than members of Police Forces and of recog-
nised Fire Services.

Ninthly~If a recipient of the Chakra shall again perform
such an act of gallantrv as would have made him or her
eligible to receive the Chakra, such further act of gallantry
shall be recognised by a Bar to be attached to the riband
by which the “Chiakra is suspended and, for every subsequent
act of zallantry, an additional Bar shall be added and such
Bar or Bars may also be awarded posthumously. For every
such Bur, a replica of the Chakra in miniature shall te added
to the riband when worn alone,

Tenthly—The miniature medal which may be worn on
certain occasions by recipients shall be half the size of the
Chakra, and a scaled pattern of the said miniature medal
shall be deposited and kept.

Eleventhly —Th= President may cancel and annu! the award
of the Chakra and the Bar to any person and thereupon the
name of such recipient in the Register shall be erassd and
the recipient shall be required to surrender the insignia; but
it shall be competent for the President to restore the decc-
ration when such cancellation and annulment has been with-
drawn.

Lastly —The notice of cancellation or restoration in every
cage shall be published in the Gazeite of India.

THE SHAURYA CHAKRA

Firstly—The deccration shall bz in the form of a medal
and styled and designated the “SHAURYA CHAKRA?” (herz-
inafter referred to as the Chakra).

secondly.—The medal shall be circular in shape and made
of bronze, one and thres-eighth inches in diameter. with rims
on both sides. On the obverse of the medal shall be em-
bossed a replica of Ashoka’s Chakra in the centre, surround-
ed by a letus wreath, Along the rim, on the mner side, shall
he a paftern of lotus leaves, flowers and buds. The rim of
the medal and that cf Ashokas Chakra toge*her with iis

spokes and hub, shall be poli.h surface
being toned to constitute a dul! . \"- 1. reverse
shall b= emboszed the words “ . CLm BT both

in Hindi and English, the two verlswns being s»para’ed by
two lotus flowers. The fittings shall be of a standard. pattern.
A sealed pattern of the decoration shall be deposited und
kept.

Thirdly—~The medal shall be suspended from the lcft
breast by a riband of one and a quarter inches in width.
The ribbon shall be of green colcured silk divided into four
equal segments by three orange vertical lines. The green
colour denotes Auspiciousness and orange Renunciation and
Sacrifice.

Fourthly—The Chakra shall be awarded for gallantry,
otherwise than in the face of the enemy.

Fifthly—The Chakra may also be awarded posthumously,

Sixthly—The decoration shall be conferred by the Presi-
dent.

Seventhly.~—The names of those persons upon whom the
decoration may be conferred, shall be published in the
Gazette of India, and a Register thereof maintained under
the direction of the President.

Eighthly.—The person. eligible for the decoration shall
be 1—

(a) Ofiicers and men and women of all ranks of the
Army, the Navy and the Air Force, of any of the
Reserve Forces, of the Territorial Army, Militia
and of any other lawfully constituted forces.

(b) Members of the Nursing Services of the Armed

Forces

(¢) Civilian citizens of either sex in all walks of life,
other than members of Police Forces and of recog-
nised Fire Services.

Ninthly —If a recipient of the Chakra shall again perform
such an act of gallantry as would have made him or her
eligible to receive the Chakra, such further act of gallantry
shall be recognised by a Bar to be atfached to the riband by
which the Chakra is suspended and, for every subsequent
act of gallantry, ,an additional Bar shall be added and such
Bar or Bars may also be awarded posthumously, For every
such Bar, a replica of the Chakra in miniature shall be added
to the riband when worn alone.

Tentiily—~—The miniature medal which may be worn on
certain occasions by recipients shall be half the size of the
Chakra, and a sealed pattern of the said miniature medal
shall be deposited and kept.

Eleverih'y—The President may cancel and annul the
award of the Chakra and the Bar to any person and there-
upen the namc of such recipient in the Register shall be
era~cd and ‘he recipient shall be required to surrender the
insignia; but it shall be competent for the President to res-
tore the decoralion when such cancellation and annulment
hus been withdrawn.

Lastl» —The notice of cancellation or restoration in every
case shall be pabliched in the Gazetle of India.

No. 31-Press/67~The President is pleased to rename the
awaids VISHISHT SEVA MEDAL CLASS 1. VISHISHT
SEVA MEDAL CLASS II and VISHISHT SEVA MEDAL
CLASS III, the institutign of which was notified in this Secre-
tariat Notification No, '19-Pres/60, dated the 26th January.
1963, as “PARAM VISHISHT SEVA MEDAL”, *“ATI
VISHISHT SEVA MEDAL” and “VISHISHT SEVA
MEDAL?” respectively, and, in this behalf to make, ordain and
establish the following Ordinances which shall be deemed to
have effect frora the Twenty-seventh dav of January in the
year One Tuosand Nine Hundred and Sixty-seven :—

PARAM VISHISHT SEVA MEDAL

Firstly—~The medal shall be styled and designation the
“PARAM VISISHT SEVA MEDAL” (hereinafter referred to
as the medal).

Serondly—The medal shall be circular in shape, 35 milli-
metres in diameter and fitted to a plain horizontal bar with
standard fitting. The medal shall be of gold gilt. The medal
<hall have cn its cbverse a five pointed star. On its reverse
it shall h,e}ve the State Emblem anc the inscription “q%H fafares
FIT 4T 'embossed alons the upper rim. A sealed pattern
of the medal shall be deposited and kept by the Medal Sec-
tion of the Ministry of Defence, Government of India.

Thirdlv.—The medal shall be suspended from the left side
of the chest by a riband of 32 millimetres in width. The
ribbon shall be of golden colour with one dark blue strive
down the czntre dividing it into two equal parts.

Fourthlv~—~The medal shall be awarded for distinguished
service of the most exceptional order.

Fifthlv~The medal may be awarded posthumously.

Sixth:v.—The names of thoss persons upon whom the medal
mayv be conferred shall be published in the Gazette of India
andd a Register thereof kept under the direction of the Pre-
sident.
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Seventhlv,~~The persons ehgble for the medal shall be

(a) All ranks of the Armed Forces including Termtoial
Army Upits Auwxiliary and Reserve Forces (when
cImbodled) and other lawfully constituted Armed
“orces

(b) Nursing Officers and other members of the Nursing
Services 1 the Armed Forces

Eighthly —If a recipient of the medal 15 subsequenily
awarded the medal agamn every such further award shall be
recogmsed by a Bar to be attached to the riband by which
the medal 15 suspended For every such Bar, a mmature
msignia of a pattern approved by the Government shall be
added to the riband when worn alone

Ninthly .—The muniature medal which may be worn on
certain occasions by recipiants shall be half the size of the
medal, and a sealed pattern of the swd mumature medal shall
be deposited and kept

Tenthly -—~The President may cancel and annul the award
of the medal and the Bar to any person and thereupon the
name of such recipient wn the Regster shall be erased and
the reapient shall be requred to surrender the insignia, but
1t shall be competent for the President to restore the model
when such cancellation and annulment has been withdrawn

Lastly —The notice of cancellation or restoration in every
case shall be published i the Gazette of India

ATI VISHISHI SEVA MEDAL

Firstlvi—The medal shall be styled and demignated the “ATI
VISHISHI SEVA MEDAL"” (hercinafter referred to as the
medal)

Secondly —The medal shall be circular m shape, 35 mill
metres i Jiameter fitted to a plain horizomtal bar  with
standard fitting The medal shall be of standard silver The
medal shall have on 1t3 obverse a five pomnted star On 1t
reverse it shall have the State Emblem and the mscription

“gfa fafwoez dar 48 'embossed along the upper mm A

sealed pattern of the medal shall be deposited and kept
by the Medal Section of the Ministry of Defence Govern
ment of India

1 rdly —The medal shall be suspended from the left wde
of the chest by a riband of 32 millimetres \n width  The
ribbon shall be of golden colour with two dark blue verticul
stripes dividing 1t mto three equal parts

Fourthly —The medal shall be awaided for distinguished
service of an exceptional order

Fifthly —The medal may be awarded posthumously

Suxthly ~-The names of those persons upon whom the deco
ration may be conferred shall be published in the Gazette
of Indta and a Repster thereof hept under the direction of
the President

Seventhly —The persons elhgible for the medal shall be —

(a) All rank. of the Armed Forces, including Ternitorial
Army Unts, Auxiliary and Reserve Forces (when
;::mbodled) and other Jawfully constituted Armed

orces

(h) Nursing Officers and other members of the Nursing
Services 1 the Armed Forces

Lighthly —If a reaipient of the medal 1 subsequently
awarded the miedal again, every such further award shall
be rccogmsed by a Bar to be attached to the rniband by which
the medal 1» suwspended For every such Bar, a mumaturc
mnsignia of a pattern approved by the Government shall be
added to the mband when worn alone

Nwinthly —The muniature medal which may be worn on
certain occasions by recipients shall be half the size of the
medal, and a sealed pattern of the smd mimature medal
shall be deposited and kept

Tenthly —The Presmdent may cancel and anmil the award
of the medal and the Bar to any person and thereupon the
name of such recipent in the Register shall be erased and
the reciment shall be required to surrender the insignia, but
it shall be competent for the President to restore the medal
when such cancellatton and annulment has been withdrawn

L wsthy —The notice of cancellation or restoration 1n cvery
case shall be published 1n the Gazette of India

VISHISHT SEVA MEDAL

Firstly —1he medal shall be styled and designated the
‘VISHISHT SEVA MEDAL’' (hereinafter referred to as the
medal)

Secondl —1he medal shall be circular in shape 35 mulh
mcties 1n diameter and fitted to o plam horizontal bar with
standard fitting The medal shall be made of bronrze The
medal shall have on its obverse a five pomted star On 115
reverse It shall have the State bmblem and the nsoTip 1on
fefmss @aT e’ cmbossed ulong tha upper tm A sealed

pattern of the medal shall be deposited and kept by the Modal
Section of the Ministry of Defence Government of Indwa

Thirdly —The medal shall be suspended {rom the Iuft sude
of the chest by a riband of 32 mllimeties m wiudth Lhe
ribbon shall be of golden colour wiih three dark blue veitieal
stripes dividing 1t imnto four egual parts

Fourthly —The medal shall be awarded for wstimpuished
service of a high order

Fifthly —1he medal may be awarded posthumously

Sixthly —The names of those persons upon whom the
decoration may be conferred shall be published 1n the (razetie
of India and a Registzr thereof kept under the direction ot
the President

Seventhly —The persons eligible for th  medal <hall be

(a) Al ranks of the Armed Forces, mcluding 1eriitonial
Army Units, Auxihary and Rescrve Faorces (when
embodied) and other lawfully constituted Armed
Forces

(b) Nursing Officers and pther members of the Nuising
Services 1n the Armed Forces

Lichthly —Jf a recipient of the medal 1w sub cquently
awarded the medal agam, every such further uward shall
be recognised by a Bar to be attached to the riband by which
the medal 1s su.pended For every such Bar 1 mimetire
msignia of a pattern approved by the Governmert shall be
added to the 1iband when worn alone

Niinthly —The mumature medal which may bu worn on
certam occasiops by recipients shall be half the size of the
medal and a scaled pattern of the sad rmintature medl
shall be depouted and kept

Tenthly~The DPiesident may cancel and annul the aw.urd
of the medal and the Bar to any person and thereupon the
garne of sich recip .ot m the Repisict shall be erwed -nd
the recipient shall be requied to surrender the nst,nma b
1t shall be competent for the President to restora the medal
when such cancellation and annulmgznt hns been  withdravn

Lastly —The nolice of cancellation o1 restoeriton 1 even
case shall be published 1 the Gazeite of Indin

NAGENDRA SINGH Secy to the Piesident

LOK SABHA SECRETARIAT

New Dellu1l the Tth Aprd 1967

Ny 3 ECIH/67 —The Speaker has be ntﬁlmt.cd to appuoint
Shri P Venkatasubbaiah as Chairman of the Comnyitee on
Estimates for the term ending on the 31st March 1965

Ne 3(1)FCI767 —1he followmng memberis of the Lok
Sibha have been elected to serve on the Commitlee on st
nuates for the term ending on the 31st Maich 1968
Sh 1 Panna Lal B.rupal
Shr1 Onharlal Berwna
Shrt Maharay Siogh Bharti
Shrt Bibhuti Mishra
%onn R K Birla
Shri Jyotirmoy Basu
Shri Tridib Chaudhun
Shri Haidayal Devgun
Shit Y Gandiingana Goud
Shon T N Hazarika
11 Shri J M Imam
12 Shn Tulshidas Jadhav
13 Shnn Dhireswar Kalita
14 Shr1 S Kandappan
15 Shri By Nath Kureel
16 Shn Yashwant Singh Kushwnah

E\OO’\IO\\A&AN»—-
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17. Shri K. Lakhappa.

18. Shrimati Sangam Laxmua Bai,
19. Shri J. M. Lobo Prabhu.

20, Slmi Inder J. Malhotia

21. Shre Yamuna Prasad Mandal,

22 Shri Dhuleshwur Meena.
23 Shri T H. Mohsia,

24 Shri Chmtamam Panigraht
25. Shri Rajdeo Singh

26 Shii Gajryy Singh Rao

27 Shrimati Jayaben Shah.
2% Shri Shantilal shah.

20 Shii P Sivasankaran.
Shri P Venlatasubbaidh

2

B, B. TEWARI, Dy. Secy.

(P. U. Branch)
Vw Delin-l, the Tth April 1967

Yoo 4(2)-PU/6T—The following Members of the Lok
Cabba and Rajya Sablia have been declared as dul?' clected to
serve as members of the Committee on Poblic Undertakings
for the term ending 31st March 1968 :—

Membliery of ok Sabha

. Shnn Chandja It

Shir € C Desai.

Shti Surendranath Dwivedy.
. Shri 8§ 8§ Kothan,

Shrimau T Takshou Kanthamma.

Shii krishnan Manohaian

Shie Manubhar Patel.

Shri & N Shukla.
. Pandid D N. Liwary,

Shi Piem Chand Verma,

Lo R A T

[t o}

Membery of Rujya Sabha
1 %hii Arjun Arora.
2 Shri Vimalkumar M Chmdia.
3 Shri Bunky Behary Das,
4. Miss Mary Naduo
5 Shn Awadheshway Prasad Sinha

[T Spesker has been pleased to appoint Pamdit Do N
Trwary as Chaurmun of the Committee.

A L. RAT, Dy, Seuy.

New Defli-1, the 7ih April 1967

No 3 1'67/PA¢C—The following Members of Lok Sabha
and Rajpya Sabha have been elected to serve as Members ol
the Committee on Public Accounts for the term ending on
31st Murch, 1968 :—

Members nf Lok Sabhg

. “lii C. K. Bhattacharyvya,
Savdar Buta Singh.
Shn Shivajirae 8. Deshmukh.
. Shri R. Muthu Gounder,
Shrm I K. Kunte.
Shri N. R. Lushar,
. Shri MR Masani.
Shii V. Viswanatha Menon.
9 Shn K. K. Nuayar.
10, Shvi Mohammad Yunus Saleem.
11, &hri Natinder Kumar Sulve.
12 Shn Yoeendra Sliarma
13 shri Sheo Narmn
14 Shrimati Tarkeshwar; Sinha
15, Shri P, Viswambharan,

s B2

By

Members of Rayya Sabha
1o, Shnimau Devaki Gopidas.
17. Shri P. K. Kumaran,
18. Shri Om Mechta
19. Shrt Gaure Murahar
20 Shn M. C. Shah.
21, Dr. M. M. 5. Siddhu
22 Skt B, K. P. Sioha

2. The Speabet has been pleased to appoml Shn M, R
Masam sy the Chanman ol the Commuttee.

AVTAR SINGH RIKHY, Dy. Sccy.

SUPREME COURT OF INDIA
New Delhl, the 7th April 1967
Stpinci (—Long Vacation, 1967,

Na. F.44 67-5CA-G.—In pursnance of Rule 4, of Oider
11, of the Supreme Court Rules, 1966, the Hon'ble the Cluet
Justice of India has been pleased io Jirect that the Supreme
Court will be closed for the Anpual Summer Vacation from
Monday, the 8th May 1967, lo Sunday, the 16th July 1967
(both days mclusive) und will re-open on Monday, the 17th
July 1967

The Hon'ble the Chief Justice of Indin has also been
pleased under Rule 6, Order 1 of the aforesaud Rules, to
appoint the Hon'ble Mr. Jusace V. Bhargava and the
Hon'ble Mi, Justice € A Vadialingam to be Vacation Judges
Lo hear matters of an urgent naturs, which under these Rules
may be heard by o Judge sitting singly, for the respeclive
period shown ugainst their names below -

Ihe Hom'ble Mr. Justice V. Bhargava from the 8th Mny
to the Jith June 1967 (both days wclusive).

Ilie Hom'ble Mr. Justice C. A, Vajdialingam from the
12th June to the 16th July 1967 (boih days inclusive).

[(he Hon'nle Mr Justice V. Bhargava will sit on Tuesday-
the 23nd May and oth June 1967. The Homble Mr. Justice
C. A, Yardialingam will sit on Tuesaays, the 20th June and
dth July 1967, Siungs will, however, conttnue on the nex!
sigeeding days 11 marters fixed for any day, are not finished
on that day,

Except on Saturduays and holidays, the offices of the Court
shall be open durning vacation between 8 am. to 12.30 p.m
daily; but on the Jday. noufied for the vacation sittings the
houry shall be 10 wm to 4.30 p.m

No plunts, appedls, petitions or oher documents, except
those which require to be immediotely  or promptly dealt
with wifl be filed or received in the Repistry of the Court
during the period the Court 15 1tn Vacalion.

The Registty will open tor dlne purposes from Monday
the 17th July [9€7, but as trom the 10th July 1967, for
convemuence of parties, the oflice ¢f the Covurt  will  receive
during the working hours all plaints, appesls, petitions, or
other documents which may Tie ready for filing with  the
pattcs

Y. D DESAT, Registrat

MINISTRY OF COMMERCE
RFSOLUITION
New Delld, the 5th Apnd 1967

Vo 19, 6/06-KVI(FP)~—~In partial modsfication of the
Government ot India 1 the Ministry of Commearce Resolu-
pon No, 1976 65-KVI(P), dated the &b June 1966, as
amended vide Resolutiony, No. 19,6/66-KVI(P), dated the
121h August, 1966 and 4th Qclober 1966 the Government of
India have decided, in view of the volume of work involved
and the progiess made so far, to extend by four monihs the
period for submission of the Report by the Khad: and Village
Indusrties Commutlee.  The following may, therefore, be
substituted for paragranh 4 of tha Government of India
Resolution Mo 197¢ 66-KVI(P) dated the Rth Tune, 1966,
A% amended ;—

“4 The Committee 13 1equested to gubmit ifs  Reporl
lo Government by the 31st July, 1967."

ORDER

ORDERLD Thit & copy of the Resolntlon be published in the
Garette of Tnda for veneru! jatvtmation and thet 1t be com

municated 1o ail
A. V. VENKATESWARAN, Jt. Secy.
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MINISTRY OF INDUSTRY
RESOLUTION
New Delht, the 3rd April 1967
No. 9(2)/65-Salt.—1n partial modification of this Minis-
‘ry’s Resolution Nn. 9(2)/65-8alt  dated 13th October, 1965,
the Guvernment of Yndia have decided to appoint the fol-
lowing persons a< the members of the Regional Adyicony
Hoards nnder the Category indicated awyuirst cach —

Maharashtra Regional Advisory  Board

Name i Class Category

5-6(1) Shri B. M. Gogtc, Non-officral
Gogte Salt & Chenuedls, Member,
126, Backbay
Reclamation,
Bombay-1.

Persons having
knowledge ol
and experience
of salt manu-
facture 1w the
e,

vice Shr1 M. A Bhuayee,
deccased.

West Bingul and Orissa Reglonal Advisory Board

Narn; Class_

Cutegory
2-3. Shbri I. P. Das, Official Representative
Deg)uty Secrctury, of Government
Industries Department of West Bengal.
Govt. of Orissa,
BHUBANESWAR.
ORDER

OuwpierkD that thi, Resolunion be  communicated to  all
the State Governments, all Mumstries of the Geveriment  of
India, Planning Commssicn, Cabmet Scaeterial and Pone
Minister’s Sccretariat.

Onpuren that the Resolutiun be published i the Gazette
of India, Part I, Section [

C BAl ASUBRAMANIAM, Dy. Secy.

-

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY
DEVELOPMENT AND COOPERATION

{(Department of Agriculture)
RLSOLUTION
Now  Delhi, the Sth April 1967

No. 7-21/66-L.0 J/111.—Ip partial modification  of the
Ministry of Food and Agniculture Resolution No. 7-21/66-
L DI/IMl., dated the 2Bth February 1967, S$hri Harbans
Simgh, Animal Husbandry Specialist, Directorate of Extension,
Krishi Bhavan, will act as Member-Secretary of the Evalua-
tion Commuittee, Central Council of QGosamvardhana vice
Shri G. C. Juneja, who has since taken up an assignment
under F A O,

ORDER

Onrpiren that o copy of the Rewofution be communicaied
to—

1. Cential Covncil ot Gosamvardhana
2. All Minstries of the Government of India
3. All State Goveroments.

Onrpernp also that the Resolution be published in  the
Gueette of Indf{a for general information.

S 1. MATUMDAR, Additional Secy.

(Department of Co-operation)
New Delhi, the 6th April 1967
CORRIGENDUM

No 1-5/66-G.—Read “The Khamgaon Central Coopera-
uve Consumers Wholesale and Retail Stores Ltd., Khamgaon
District Buldhana (Mauharashtra)™ for “Central Consumers
Cooperative Stores  Ltd., Khamgaon, District Buldhana
{ Mahaiashtra)” at Serial No. 5§ in Notification No. 1-5/66-G
(Suppl. List 3) dated the 3rd November 1966 appearing on
page 755 of the Gazette of lndia, Part I Section 1 dated the
19th November, 1966,

V. V. NATHEN, Dy. Secy.

MINISTRY OF TRANSPORT AND SHIPPING

(Transport Wing)
RESOI UTION
New Delhi, the Tth April 1967

No. 21-T(42)/64.—Shri B. R. Gupta, Trang Commis-
sioner and ex-officio Secretary, Home (Tranaportg()[r)tcparunent,
Government of West Bengal. is nominated as a member of
the Road Transport Taxation Enquiry Committee appointed
vide this Ministry’s Resolution No, 21-T(42)/64 dated the
oth September, 1965, rend with notification of even reference
dated 9th Februarv, 1966, in place of Shri 8, M Bhattacharya.

ORDER

Orprrep that a copy of the Resolution be communicated
to all concerned and also that it be published in the Gazetta
ol India for general information,

K. C. MADAPPA, Jt. Sccy.

MINISTRY OF LABOUR, EMPLOYMENT AND

REHABILITATION
{Department of Rehabllitation)
RESOLUTION
New Delhi-11, the 6th April 1967

No. 11(8)/66-RH.I[—Shri V. M. Joshi, Secretary to the
Government of Maharashtra, Finance Department, hag been
nominated, with immediate effect, as a Member of the Com-
mittec of Direction set up in terms of the Govetnment of
India, Ministty of Rehabilitation’s Resolution No. 29(13)/64-
RR/Rehab.Il, dated the 25th November, 1965, yvice Shri
P, N. Darury, who has since been transferred.

B. P. BAGCHI, Additional Secy.

ORDER

OrnDERED that 4 copy of the Resolution be communicated
to - —

(1) Al State Governments and all Chief Commissioners.

(1) All Ministries of the Government of India the
Planning Commission, the Union Public Service
Commission, the Cabinet Secretariat, Secretary to
the President, Prime Minister's Secretariat, Comp-
troller and Aunditor General of India, all Accountant
Generals and Comptrollers, Chief Pay and Accounts
Officer, Department of Supply and Technical Deve-
lopment, Pay and Accounts Officer, Ministrles of
Works, and Housing and Rehabilitation, Railway
Ministry (Railway Board), Director General of
Supplies and Disposals,

(iii} All Members of the Committce.

OnpeEreEp also that the Resolution be published in  the
Gaoczette of India for general information.

B. S. RAMDAS, Dy. Secy.
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